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‘ ’CP_E_N COURT

ENTRAL ADMINISTRATIVE TRIBUNAL -
ALLAHABAD BENCH ; ALLAHABAD. o

)

Criginal Application No.487 of 2003.

" Allahabad this the O7th day of lMay 2008,

Hon'ble Mr.Justice He HeK, Trlvedl N e

Brij Nath

Son of Sri Ram Narain :
Resident of Village Kohada, P.O. - aur ahi
Tehsil and District Jaunpur.

/

: .....-....Applicani.
(By Advocate : Sri A.R. Dwivedi)
Versus.

i Union of India through

General Manager Baroda House
\e"‘v jﬁlhl‘

24 .Station Superintendent Northern Rallway

Station, Jaunpur.

Se Assistant works Officer-IInd
Northern Railway,
LUCknOW)

4. Inspector Works Northern Railway
Jgunpur.

g.-q.o...ReSpondentS;
(By advocate : Sri A.K. Gaur )

et pewn  peew e e ey

y thls O.xh filed under section 19 of 4jﬂlnlstratlve

Trlbunals Act 1985, - the applicant has prayed for direction

to the reSpondents to regularise the service of: the

applicant as Class IV employee,

, S s
2 The facts of the.case are that the applicant ua%g

appounted qqu¢5ual Labour on 27.01,1973 as stated by

him in para 4(}%) £ has elso bean subml ted that screening
. ]
was held. on 19.01.1990 in which the applicant was

4 partlcvgated but he was not regularised. Thus, the cause
AN —

of actlonLarlsehtO the applicant in 1990, This O.u. has

-been flled on 17.04.,20C3 i.e., after mor; uhan 12 yeurs.
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